S

LENTRAL ADMINISTRATIVE TRIBUNAL
FRINCIPAL BENCH

DAL NoL255%9 OF 2003
New Delhi, this the 2lst day of July. 2004

HON'BLE SHRI SHANKER RAJU, MEMBER (J)
HON"BLE SHRI S.A. SINGH, MEMBER (f)

F.G. Nangia
s/0 Shri NMavneet Ram Nangia
R/o 7/L1 East Patel Nagar,
Mew Delhi.
.. Bpplicant
(By Advocate : Shri M.K. Bhardwaj)

Yarsus

Lo Commissioner (aAdmnn)
Kendriva Vidyalava Sangathan
18, Institutional Area,
Shahesd Jeet Singh Marg,
New Delhi.

2 Dyv. Commissioner (Adnn)
kKendriva Vidvalava Sangathan
18, Institutional Area,
Shaheed Jeet Singh Marg,

Mew Delhi.

5 Principal
Kendriyva Yidyalaya Sangathan, (S.P. Marg)
Gole Market,
rHew Delhi.

4. Asstt. Commissioner (D.R.)
JNU Campus, N.M. Road,
Naew Delhi.

...... Respondents
(By Advocate : Shri S. Rajappa)

ORDER  (ORAL)

SHRI_SHANKER RAJU. MEMBER_ (J):-

Heard learned counsel of the parties.

2. In this 0/, the applicant is olaiming
refixation of his pay and working out pensionarwy
benefits by adding stagnation incremsnt by following

part of the pay.

&, The learned counsel of the applicant

contends that in the light of clarification MNo.l&



under Fr 2y issucd by the dMinistry of {Finance on
3.7.1987 atl the central Govelnment a2mpirovees WNHo
nave opted Tor CU3 (1Y) Rules, 198¢ the maximum o
whose pay 3cale Jdoes not exceed Rs.LFuu and who  may
reach the maximum of theli revised scale of pay 3shall
be wranted one 3taanation 1ncrement on completiuon  of
every » vears at the maximum or the respective =scales.
fhe 3Stagnation Lncrement shall be equivalent to the
rate of the increment last drawn by them in thelr pawv
wcales and chall be btreated as tersonal tray. The OM
dated 3Z.7.1937 haz not been found valid and by the
subsequent. decision of  the rMinistiy of Findnce 01

I0.il.i988, 1L haoe been clarified that the benefit of

s tagnation  increment will be admissible in the
pre-revised non-ifunciional selection grade wihich has
been allowed 50 on personal pay. iHad the appiicant

been granted the stagnation increment, his pay would
have been fixed and also conscquential beneilts would

have been affected his pensionary benefits as well.

4. un the other hand, tho learned counsel for
the respondents by refcrring to CCS (Revised Pay)
Rules, 1986 stated that having opted for the revised
pay the applicant has already been granted three
stagnalion increments and, therefore on revised pay.

he is not entitled to any stagnation increment.

3. Having regard to tLhe claiification issued
by the wMinistry of Finance which was a conscious

decision ctaking into consideration the revised pay



@

idies, in the light of the above um. thiz Ua 1is
digsposed of with a direction to the resgpondents to
reconsidel the issue of granct of :tagnation increment.
revision of pay of the arplicant and consequential
pensionary benefits in the light of the OM mentioned
airove. 1liis direction shall be cuomplied with within a

period of three months fiom the date of receipt of a

copy of this order. Mo costs.
& l{\(\t ,] l// S R"f"
(8.A. SINGH (SHANKER RAJU)
MEMBER (A) MEMBER (J)
/ravi/





